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C.A._614/94.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :

AT HYDERABAD

%o

C.Rameswara Rao

Ve

1. The Sr.Divl.Personnel Officer,
SC Rly, Sec'bkaz B.G.Division,

Sectfbad.

2. The Sr.Divl.Operating Manager,
' Secthzr? R M niox_>

SC Rly,

3. The Divl, Rly,.Marager, SC Rly,

B,G.Livision, Sec'bad,

Counsel feor

Counsel for

CORAM:

THE HCM'BLE

THE HCN'!BLE

the arplicant s

the respondents

SHRI R. RANGARAJAN

SHRI EB.S, JAI PAFAMESHW2R :

HYDERABAD BENCH
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: Mr,K.Siva Reddy, sSC fer

MEMBER (2ADMN,)

MEMBER

. Regpondents,

Mr 5.V.Subba Rao

Rlys,

(JUDL,)
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GRAL CRDER (PER HON'BLE SHRI R. RANGARAJAN @ MEMBER (2DME.)

Heard Mr.G.V.Subba Rao, learned ccunsel for the

applicant and Mr.K.Siva Reddy, learned counsel for the respondents,

2, The applicant while working as Assistant Station Master

in the grade of Rs. 455-700/- was medically decztegorised on 24-7-92

<o er rlerk in the Operating Branch of the Division
vy office order No.5.C. C.No. 109/7/92. datea cs-:« -~ .

ca). The applicant gubmits that he wasworking as ASM in the grade of
w.e.f., w.e . f.,

" Rs, 425-640/- ﬁél-a-ea and in the gracde of Rs, 455700/~ %£1-4-85

after selection, The applicant claims ¥g his senjority in the grace

i
~f Head clerk from the date he was working in the grade of R, 425= 640/-
j.e,, from 1-8:53 apove wuue -

-t-dsh who was promotedE
to the grade of Rs, 425-64C/~ later than 1-8-813,

b

3, The applicant was gi»er oty to the post of Sr.Clerk by
cffice order No.S.C.0.No. 109/7/02 dated 24-7-92 (Page-24 of the OA}
ac irdicated earlier, The appllcant had submitted a representation
Anted T=3-94 (Paqe-11 cf the or). That represeptaticn was disposed
of by the letter No.CP/121/P.3/Admn./0ptg(T70)/HC dated 15-3=¢
(Fage-1C of the O&). By this letter he was advised that his case
for absorption in alternative categories has been correctly dealt
with 4,5 per the existing informatien ard in case he is not eatisfied

with tre action he may represent to any other scurce includirnc legal
that as’ '

— v~ wnted here/on the cdate ﬁnx;ﬁaﬂhﬂixxhﬁf_the

representaticnnwaldisposed of/he was a SENIOr Tuemme — —S=

EY

for
4. ‘I‘hie ca is filed/quashing the impugned order and for a

conseguential direction to the responoents to fix his sepicrity at
the appropriate place i.e., sbove Mr,S.Audiseshaiah taking irto
account the length of service of the applicant ae ASM in the grace

of Bs,425-640/- prior to his medical decategorisation as service
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rendered in the ahbsorted cadre of Head Clerk with attendgnt

benefits,

5. When the case was taken up for hearirg we asked the
learned counsel for the respondents to find out the vacancy positiocn
of Heacdclerk in their Bivision in any of the departments after he
has been screened %@afoﬁnd fit for abéorption in the clericasl gadre
-

till the date he was absorbed as Sr.Clerk., On the basis of the

informstion received from hirz client the lesrned counsel for the
respconddents submitted that the applicant is now promoted on proforma

basis as Headclerk w.e.f,, 31-7-92 i.,e., from the date his junior !
Mr.Y.Narazsimhaswamy wac promoted as Hegd Clerk. A copy cf the order
No,S,0,0,80,129/9/94 dated 20-9~94 wat also produced to Subetantiate

the above submission, This office order is taken on record.

6. From the above reply it is évident that the applicént is

e e e him ot -t ee et mh E e w— v e e e e meea L T g g e wm oy woam ' P N R Y} - oa v iiaAar

.7 days after his sbscrption ps Sr,Clerk i.e,, w.e.f., 24=7-92. It

-~ to - :
is further/be noted here that his senicrity in the cadre of Hesd Clerk

as per the sbove submission will now ~qate back to 31-7-92, But the
applicant submite that his seniority in the cadre of head Clerk hac

tc b fixed on the basis of the I?ngth of service rendered by him

in a similar grade zs ASM., If that is courted, the iearned counsel !
fer the zpplicant submits that his éeniority in the cadre of Head

Clerk in the Operating Branch will have to be above that of Mr.S.Audi=-
l
shown junicr tc Mr,S,Audlbiseshaiah zs per the seniority list produced

by the learned counsel for the respondents. If the applicant is given‘

seniority in the cadre of Head Clerk in the Operating Eranch above
. Inganshice
that of Mr.S,Audiseshaiah there may be some<g%£:¥aﬂee to others ir the
tc

s
cadre. Hence, it is asppropriste and fit for the applicant nowd submit

a CGetailed representation to re-fix his seniority in the cadre of
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Head Clerk in thre Cperating Branch of the Division taking into
account his services in the grade of Rs, 425-640/~ z32 ASM befcre he
is medically Seesategorised and absorﬁed as Head Clerk in the
Operating Branch, If such a representation is received we have
no cdoubt in our mind that the respondents will examine this issue

ek o, e s avy L1STC
in tcto after hearina all +%na -anv. ; <

h’$¥=¢ha¥:s£&—a££=etsqyand take a final decision in regard to the

fixation of senjority of the applicant in the cadre of Haad Clerk
e wcoTrned COURSel

in the Orie rotd e~ D..___.'._- o — = —
for the applicant submits that he will file a representation withip

a month from to-day. If such a representstion is received a= per
the above stipulated period, the same should be disposed of within
4 rmonths from the date of receipt of that representaticr and the
applicant should be suitably savised of the sane within that

etipulated perijod.

7. : The OA js ordered accerdingly. No costs.






